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filed an application stating that the interim retiet

file. Both the counsel agree that the case has become

withdrawn. No costs..
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JUDGEMENT (Oral)

The learned counsel for the respondents says that he‘h&si‘

asked for by the applicant is granted as per para 4 of

the affldavit filéd by him today. It is taken on the

infructuous. Therefore the case is dismissed as

Member (J)
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